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CENTRAL ADMINISTRATIVE TRIBUNAL
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Uednasday this the 6th day of November.1996,

HON'SLE br.justice CHETTUR SANKRRAN NAIR, chairba*
HON'BLE BR. S.P. BISUAS, AOBINISTRATIUE BERBER

Shri Mahesh Kumar
Khalaai Under C.D.3.

Dalhi^n'i Carriage &UagonsDelhi Division, resident of
House No, C. 2 Block No, 73.
Railway Colony, Tuglakabad, Oalhl Applloai*
Vs.

1, Union of India through the
General Manager. NorthaSn Railuay .
Baroda House, New Delhi

2, Division^. Railuey 'Manager.
Northern Railway, Chelmeford Road,
New Delhi-110055. '

3, Divisional Personnel Officer,
Northern Railway, DRM»S Office,
ChsLaford Road, *,« oilhl. ... Raapondanta

th! having bean heard on 6.11.1996the Tribunal on the sa.e day dallv.rSd "oflouing,

0 R D E R

CHETTUR SANKARAN NAIR(3), CHAIRMAN

Applicant seeks a direction to include
hi. na-a m th. Sal.ct tlat of Ualdara. Raapondanta
sub.lt that applicant b.lng an unscraanad eaaual
labour he could not be conaidarad for Inclualon
in the ragular a.lact Hat. Aa a caaual labour, that too
unacraaned, applicant haa no right for placant. Ua
dismiss the application. No costs.

Dated the 6th November, 1996,
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AOBIRISTHATIvrBEBBER
ks.


